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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTH ZONE, CHENNAI

ORIGINAL APPLICATION No. 2 of 2023

IN THE MATTER OF

Shri Jagan Kumar J . ... APPLICANT

VERSUS

The Additional Chief Secretary Government of
Karnataka, Department of Forest, Ecology and
Environmental Science & Ors. . ..RESPONDENTS

INTERIM AFFIDAVIT IN COMPLIANCE OF HON'BLE NGT'S
DIRECTION DATED 28.02.2024 ON BEHALF OF THE RESPONDENT
NO.6, i.e., MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE.

MOST RESPECTFULLY SHOWETH:

I, Suresh Kumar Adapa working as Scientist “E” in the Ministry of
Environment, Forest and Climate Change (MoEF&CC), Regional Office,

Bengaluru and I the deponent do hereby solemnly affirm and state on oath as
under:- p\gﬂyiﬂkw

Suresh Kumar Adapa
Scientist "E"* / Additional Director (S)
Ministry of Environment, Forest & Climate Change
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034



. That I am competent to swear the present interim affidavit on behalf of
MOoEF&CC and I am aware of the facts and circumstances of the present
case based on its record.

. That I have perused the contents of the above captioned application so
filed by the applicant and I am duly authorized to depose by way of the
present affidavit.

That the answering respondent is not replying to the present application
in para-wise Manner. However, the answering respondent craves leave to
file a detailed affidavit as and when necessary and required or directed by
this Hon'ble Tribunal to do so.

. It is humbly submitted that the Hon’ble Tribunal vide its order dated
03.11.2023 has directed the Answering Respondent to clarify whether
the draft guidelines provided by CPCB in its affidavit i.e. ‘Environmental
Guidelines for Buildings’ with specific reference to the EIA Notification,
2006 is approved or notified by the Ministry. In compliance to the
aforesaid direction, the Answering Respondent has provided its
clarification for the same.

. It is humbly submitted that the Hon’ble Tribunal vide its order dated
NS oo

Suresh Kumar Adapa
Scientist "E" / Additional Director (S)
Ministry of Environment, Forest & Cl_lmo!e Change
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034

28.02.2024 has directed as follows:



“Let the MoEF&CC also file an additional report as to whether
this code is being followed while granting Environmental
Clearances to avoid any illegal construction and illegal usage of
glass facades, and whether the clarification issued to S.O. No.
3252 dated 22.12.2014 as adverted to the ECBC, 2007 is being
Jollowed by the Expert Appraisal Committee of the MoEF&CC and
SEIAA.”

6. In this regard, it is submitted that the guidelines dated 09.06.2015 which

was submitted by this Answering Respondent vide its affidavit filed dated
27.02.2024 before the Hon’ble Tribunal was meant for Building and
Construction projects. These guidelines are advisory and un-monitorable
in nature which was to be adhered by the Building developers involved in
constructing Building and Township projects. Until then, the specific
guideline (Glass Fagade) was part of project specific condition being
stipulated while granting Environmental Clearance to the project
pertaining to the Building Construction. The provision regarding Glass

Facade is defined in OM dated 09.06.2015, is as under:

"Use of glass be reduced by up-to 40% to reduce the electricity
consumption and load on air-conditioning. If necessary, use high

quality double glass with special reflective coating in windows."

fuern O
Copy of OM dated 09.06.2015 is annexed as Annexure-R/1. l\ Lﬁ

Suresh Kumar Adapa
Scientist "E" / Additional Director (S)
Ministry of Environment, Forest & Climate Change
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034




7. It is humbly submitted that thereafter, on 04.01.2019, this Answering
Respondent simplified the Environmental Clearance conditions and
formulated a set of Standard Conditions to be stipulated while granting
Environmental Clearance for the project of all the sectors, including
Building, Township and Area Development  Projects. These
environmental conditions have been made mandatory and are monitorable
in nature. It is also pertinent to mention here that condition related to use
of glass fagade from the current guidelines was not included in the new
set of Standard EC conditions issued by the Answering Respondent vide
OM dated 04.01.2019. As per this OM dated 04.01.2019, one of the
environmental conditions, which is being stipulated while granting the
Environmental Clearance states, "Compliance with the Energy
Conservation Building code (ECBC) of Bureau of Energy Efficiency
shall be ensured. Buildings in the State which have notified their own
ECBC, shall comply with the State ECBC." In view of above, it is to
mention that at present Ministry does not stipulate any condition related
to Glass Facade. Instead, project proponents are directed to ensure the
compliance with the Energy Conservation Building code (ECBC) of

Bureau of Energy Efficiency or with the ECBC norms specified by the
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Copy of guidelines dated 04.01.2019 is annexed as Annexure-R/2.

8. That the aforementioned standard Environmental Conditions have been
prepared for expediting the process of Environmental Clearance without
compromising environmental norms and the rigor of environment impact
assessment. Also, the standard Environmental Clearance conditions shall
be considered by the concerned Expert Appraisal Committee (EAC)/State
level Expert Appraisal Committee (SEAC) with due diligence while
recommending the Environmental Clearance. The EAC/SEAC can
modify, prescribe additional conditions based on the project specific
requirement. And, these recommended conditions by the EAC/SEAC
shall be brought on the project specific requirement.

9. That the Hon'ble Tribunal vide its order dated 28.02.2024, also directed
the MOoEF&CC, SEIAA and CPCB to formulate the Rules regarding use
of glass facades in Building Construction Sector. In this regard, the
Answering Respondent has scheduled a meeting with the stake holders to
discuss the existing norms/regulations regarding use of Glass in the
buildings and explore the possibilities/necessity for formulation of Rules,

if any. Copy of the Meeting Notice dated 02.04.2024 is annexed as
A fwndn [

Suresh Kumar Adapa
Scientist "E" / Additional Director (S)
Ministry of Environment, Forest & Climate Chang
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 560034

Annexure-R/3.



10. It is submitted that the present Counter Affidavit may kindly be taken on
record as an interim reply.

11. That other/ancillary issues raised in the application under reply do not
pertain to the answering respondent. The Answering Respondent seeks
leave to make additional submissions, if required, during the course of
the proceedings.

NS M-

o\oul M
DEPONENT

Suresh Kumar Adapa
Scientist "E" / Additional Director (S)

Ministry of Environment, Forest & Climate Change

Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 56N034

VERIFICATION
Verified at on 3" day of 2024 that the contents of the above Affidavit
are correct to my knowledge and belief based on official records and

nothing material has been concealed therefrom.

h\ S oa\w\“ﬁ

DEPONENT

Suresh Kumar Adapa
Scientist "E" / Additional Director (S)
Ministry of Environment, Forest & Climate Change
Integrated Regional Office
Kendriya Sadan, Koramangala
Bengaluru - 56N034



Annexure-R[L

F. No. 19-2/2013-1A-111
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
oK keock

Indira Paryavaran Bhawar

Aliganj, Jor Bagh Raod

New Delhi-110 003

Dated: 09" June. 2015
OFFICE MEMORANDUM

Sub:  Clarification regarding Gazette Notification No. S.0. 3252 (E) dated 22.12.2014 on
applicability of Environment Clearance-reg.

Vide Gazette Notification No. S.0. 3252 (E) dated 22.12.2014. the Ministry of Environment.
Forest and Climate Change has exempted the School, College and Hostel for educational insiitution
from obtaining prior Environment Clearance under the provisions of the EIA Notification, 2006 subject
to Sustainable Environmental Management.

The Ministry is in receipt of representation from various educational institutions regarding
issuing clarification on status of universities, and other educational institutions. The matter has been
further examined in the Ministry and it is clarified that the Notification No. S.0. 3252 (E) dated
22.12.2014 provides exempuion to buildings of educational institutions including universitie. form
obtaining prior Environment Clearance under the provisions of the EIA Notification, 2006 subject to
sustainable environmental Management. In case of medical universities/institutes the component of
Hospitals will continue to require prior Environment Clearance.

The Guidelines to be followed for building projects to ensure sustainable environmental
management 1n pursuance of Notification No. §$.0.3252 (E) of 22" December 2014 under EIA
Notification 2006 are at Annexure-T

This issues with the approval of the Competent Authority.

//
(Manoj Kumgr Singh)
Joint Secretary
Copy to:-
l. All the officers of IA Division
2. The Chairperson/Member Secretaries of all the SEIAAS/SEACs.
3. The Chairman of all the Expert Appraisal Committees
4. The Chairman, CPCB
5 The Chairpersons/Member Secretaries of all SPCBs/UTPCCs.
6. IT Consultant, MoEFCC for uploading into the website.

Copy for information:

PS to MOS (Independent Charge).
PPS 1o Secretary (EF&CC).

All Divisional Head.

Website, MoEF&CC

Guard File.

il i ol
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" GUIDELINES TO BE FOLLOWED FOR BUILDING AND CONSTRUCTION PROJECTS
TO ENSURE SUSTAINABLE ENVIRONMENTAL MANAGEMENT
IN PURSUANCE OF NOTIFICATION No. §.0. 3252 (E) OF 22nd DECEMBER, 2014
UNDER ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION, 2006

[INDUSTRIAL SHED AND EDUCATIONAL INSTITUTIONS]

ne Notification dated 22nd December, 2014 has taken out the industrial shed*, school, college, hostel for
diucational institution from the requirement of prior Environment Clearance (EC) under EIA Notification
2006 and stipulated that such buildings shall ensure sustainable environmental management, solid and liquid
aste management, rain water harvesting and may use recycled materials such as fly ash bricks These
sudelines will be applicable to all buildings and constructions which come under the ambit of Notification
No S0 (B ) 3252 of 22nd December 2014 To ensure sustainable environment management these
guidelines as suited will be applicable on the projects under Item 8 (a) of ['IA Notification in addition to the
conditions stipulated in the EC.

ANNEXURE-|

and, Air, Noise, Water, Energy, Biological, Socio-economic, and Solid & other Waste Management are the
nam environment facets to be considered in relation to pre, during & post building construction, therefore, it
necessary to ascertain the baseline data of these environmental facets

ne project proponent should file the information about description of project as per points described below
or to start of the project Information pertaining to compliance on other points be filed at six monthly

nterval to the respective State Pollution Control Board and the Regional Office of the Ministry of
wironment, Forests and Climate Change

ne compliance of the following will be ensured by the respective State Pollution Control Board before giving
Consent-to-Operate’ to industries and by the Local Urban Bodies and the Development Authorities while
awing the ‘Occupancy Certificate’ to the buildings and constructions. These Certificates should be submitted

; the above authorities to the Regional Office of MoEFCC. Ministry of Environment, Forest and Ciimate

nange can assess/evaluate/monitor the comphance of conditions enumerated in the Guidelines through
verification by Regional Offices or deputed organmisations / person

S.  Environmental i'mplemeniation and monitoring parameters to be included in local by-laws.
No. Parameters

a.  Pre-requisites Brief description of the project

01 Name of the Project, Survey number, Village Taluka, District, State to be
mentioned with Google Earth Image and GPS Co-ordinates of the plot to be
submitted

02 Location & distance from nearby landmark places / services to be mentioned

03 Total Built-up area (FSI and Non- FSI) should be mentioned with detailed
calculations certified by local planning and sanctiening authority
04 Form 1, Form 1A and Consolidated statement as per Environment Notification

dated September 14, 2006 to be submitted to local planning and sanctioning
authority, Regional Office, MoEFCC and SPCB

b t-nvironment 05 The building layout, set-back/side margin, podium, basement ventilation etc
Impacts on Is prepared based on local building bye-laws and is approved by local
Project Land competent authorities. The Project Proponent shall obtain all necessary

clearance/ permission from all relevant agencies including Town Planning
Authority before commencing the work.

06.Provisional fire NOC to be obtained from local CFO ( Chief Fire Officer)

07. "“Consent-to-Establish and Consent-to-Operate” shall be obtained as required
from State Pollution Control Board as provided in the Ar (Prevention and
Control of Pollution) Act, 1981 and Water (Prevention and Control of
Pollution) Act, 1974

(8. The project proponent shall put in place a credible enforcement mechanism
for compliance of energy conservation measures with its allottees, as
projected, in perpetuity. This would be monitored by the designated Energy
Conservation/ efficiency Authority in the State

09 Soil and ground water samples will be tested to ascertain that there i1s no

Page 1 of 7
!

Mannl




d.

Waler

Waste Water
Treatment

threat to ground water quality by leaching of heavy metals and other toxic
contaminants. 3
10 Top fertile soil to be preserved and to be later used in landscape

11.The excavation/demalition debris must be disposed off in designated landfiii
dreas or to be used within site for levelling purpose. Under no circumstance,
the debns will be disposed in river bed/iakes etc

12 Undertaking to be given by project propcnent that Occupancy will be given
only after drainage and water connections are in place.

13 Dust/smoke prevention measures such as whee| washing, water sprinkler
screening, barricading and debris chute must be installed

14 This should comply with the provisions of eco-sensitive Zone regulations,
coastal zone regulations. heritage areas (identified in the master plan or
issued separately as specific guidelines) water body zones (in such zones
no construction is permitted in the water-spread and buffer belt of 30 m
minimum  around the FTL [full tank ievel])), various hazard prone area
regulations, and others if the site falls under any such area

15.The site planning should take into account heat island effect size and density
of the built-up areas Cause heat island effect wherein higher air temperatures
are created in the dense urban areas as against the low-rise surrounding
bullt-up areas The solar access in the morphology of clusters can be

and open spaces.

16.The proportion of open spaces and built-up edges should be designed such
that it ensures winter solar access and summer ventilation

17 Proponent shall obtain Permission for ground water withdrawal from State
Ground Water Authority

18 Storm water control and its re-use as per CGWB and BIS standards for
various applications

19.The natural flow of existing storm water channel should not be altered or
diverted.

Sprayed on them. This would avoid water rebound and wilt ensure sustained
and complete curing. Ponds should be made using cement ang sand mortar

21 The developer should ensure groundwater and municipal water meet the
water quality norms as prescribed in the Indian Standards for various
applications  (Indian Standards for drinking [IS 10500-1991)
apphications [I1S 11624 1986))

22 The use of potable water during construction should be minimized

23 Separation of grey and black water shoulg be done by the use of dual
plumbing line for Separation of grey and black water

24 Source of water to be identified

25 Water treatment measures such as filtration, softeners, RO ete should be
implemented.

26 Low flow fixtures and sensors to be used to promote water conservation
27 Water meters to be installed to monitor consumption of water

28 Water balance table/chart should be prepared.

29 Sewage treatment plant of capacity capable of tréé'h'hg mb% 'wa'ste water to
be installed on site.

30.Tertiary treatment such as dual media filter activateqd carbon filter and
Ozonization/ chlorination 0 be provided so that the _lreated  water

Mot
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~ characteristics are as JeQC‘éﬁtral Pollution Control Board (CPCB) nofms.

31.1f STP and pump room are installed in basement, adequate ventilation as pe
NBC air changes norms should be provided

32 Treated waste water to be recycled for flushing and gardening.

e. Drainage 33.Excess treated water disposal plan to be submitted

Pattern 34 Total paved area of the site under parking, roads, paths or any other use
should not exceed 25% of the site area or net imperviousness of the site not
to exceed the imperviousness factor as prescribed by the NBC 2005 (BIS
2005b), whichever is more stringent

35 The final disposal point for excess treated water discharge will be municipa
sewer for areas where sewerage network is present.

36.In areas where sewerage network is absent, the excess treated water can be
used for agriculture or can be disposed off as per CPCB rules

37.Storm water disposal plan to be submitted.

38.The final disposal point for storm water will be municipal storm drain for areas
where storm water network is present

39.In areas where storm water network s absent. the storm water surface runoff
can be disposed off in nearby natural water streams/ nallas

f. Ground Water 40.Hydro-geological survey for ground water analysis shall be submitted.
41 Aquifer capacity and Ground water yield shall be determined

42 Rain water harvesting plan shall be submitted indicating the number of
recharge pits and bores and total rain water to be harvested.

43 Rain water to be harvested and as a safety precaution, rainwater on-line
filters be provided as per NBC norms

g. Solid Waste A} During construction phase:

Management 44 Disposal of muck during construction phase should not create any adverse
effect on the neighbouring communities and be disposed taking the necessary
precautions for general safety and health aspects of people, only in approved
sites with the approval of competent authority. The Rules on the Solid Waste
Management including Construction Waste issued by the MoEFCC as
amended will be applicable

45 Construction spoils, including bituminous matenal and other hazardous
materials, must not be allowed to contaminate watercourses and the dump
sites for such material must be secured so that they should not leach into the
ground water.

46 Any hazardous waste generated during construction phase, should be
disposed off as per applicable rules and norms with necessary approvals of
the State Pollution Control Board

47 Miscellaneous site debris such as broken tiles etc shall be used on site for
leveling /backfilling purpose

48.Packaged STP /mobile toilets shall be provided for labour camp

49 Polymer bags used for cement and gypsum shall be handed over to
authorized recyclers.

50.Cardboard boxes and other packaging material will be handed over to
authorized recyclers.

B} Post construction phase:

51 Organic waste composter (OWC) or Vermiculiure pits shall be installed on site
for biodegradable . waste treatment (capacity calculated at
0.3kg/tenement/day) The manure generated shall be used for landscaping.

52 The non-biodegradable waste or e-waste shail be handed over to authorized
recyclers.

53.8TP sludge shall be removed using filter press or centrifuge mechanism. The
dried sludge cakes shall be used as manure in landscaping

54 Minimize waste generation, streamline waste segregation storage, and
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disposal; and pror?tle reédufce rec'oVefy'f;“o}{ wa's“te :

o5 Resource recovery from waste: Employ resource recovery systems fo
biodegradable waste as per the Solid Waste Management and Handling
Rules, 2000 of the MoEFCC. Make arrangements for recycling of waste
through local dealers.

56.Use of covering sheets should be done for trucks to prevent dust dispersion
from the trucks and washing of tyres when trucks with soil / debris coming on
road.

57 Hazardous Waste Management: Products, such as paints, cleaners, oils
batteries, and pesticides that contain potentially hazardous ingredients require
special care when being disposed. Improper disposal of household hazardous
wastes can include pouring them down the drain, on the ground, into storm
Sewers, or in some cases putting them out with the trash

The hazardous wastes from construction and demolition activities are
centering oil, formwork oil, tar and tar products (bitumen, felt, waterproofing
compounds, etc.), wood dust from treated wood, lead containing products
chemical admixtures, sealants, adhesive solvents, Explosives and related
products and equipment used in excavation, acrylics, and silica, etc

Air Quality A} During construction phase:
and Noise 58 The diesel required for operating DG sets shall be stored in underground
Levels tanks and clearance from Chief Controller of Explosives shall be taken. as

applicable

59 Ambient noise levels should conform to residential standards both during day
and night as per Noise Pollution (Control and Regulation) Rules. 2000
Incremental pollution loads on the ambient air and noise quahty should be
closely monitored during construction phase Adequate measures should be
made to reduce ambient air and noise level during construction phase, so as
to conform to the stipulated standards by CPCB/ SPCRB.

60 Burning of waste to be banned.

61 The construction site DG to be maintained reqularly so that the smoke
emission and noise levels are as per permissible norms

62 Regular P.U.C check for all construction machinery coming on site be done

63 Noise cancellation and Insulation devices such as mufflers, barricades etc to
be used to avoid noise propagation to adjoining areas.

B} Post construction phase:

64 DG to be regularly maintained so that the smoke emission and noise levels
are as per permissible norms. It shall be at least 6 meters away from the
boundary

65 Air quality monitoring to be done quarterly.

66 STP and water PUMps, air blowers etc should be installed with nois.
cancellation devices or suitable acoustical enclosures to be given so that th
noise levels as per NBC norms are maintained

C} During Construction & Operation

67 The provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of
1981) and the rules made thereunder be complied for control of nois-
pollution during construction and operation.

68 Setting up the barriers: National Building Code 2005 suggests that desig
solutions such as barrier blocks should be used to reduce external LA10
noise levels to at least 60-70 dB (A) at any point 10 m from any inward
looking fagade. Green belts and landscaping could act as an effective means
o control noise poliution. In case of railway tracks, a minimum distance of
S0mto 70m may be provided between the buildings and the tracks

Energy 69 Appropriate processes and material be used to encourage reduction in
carbon foot print

/0. Use of glass be reduced by up-to 40% to reduce the electricity consumption
and load on air-conditioning. If necessary, use high quality double giass with
special reflective coating in windows

/1. Solar water heater to be provided adequately
’ Page 4 of 7




72 Common area Eightiﬁg e]&z%d be Solar / LED.

/3 Install energy meters to monitor overall consumption, and tmer-switch for al
common area lighting, and other consumption of measurable energy

74 Fly ash should be used as building matenal in the construction as per the
provisions of Fly Ash Notification of September, 1899 and amended as on
27th August, 2003 and 3rd November, 2009.

75 Wherever possible recycled materials having low embodied energy be used

76.Use of light coloured, reflective roofs having an SRI (solar reflectance index
of 50% or more should be promoted. The dark coloured, traditional roofing
finishes have SRI varying from 5% to 20%

77 Optimize use of energy systems in builldings that should maintain a specifiec
indoor environment conducive to the functional requirements of the building
by following mandatory compliance measures (for all applicable buildings) as
recommended in the Energy Conservation Building Code (ECBC) 2007 of the
Bureau of Energy Efficiency, Government of India The energy systems
include air conditioning systems, indoor lighting systems, water heaters. air
heaters, and air circulation devices

78 Use the concept of passive solar design of buildings using  architectura
design approaches that minmize energy consumption in buildings by
integrating conventional energy-efficient devices, such as mechanical and
electrical pumps, fans, lighting fixtures, and other equipment, with the passive
design elements, such as building orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day lighting design, and therma
mass.

79 The building should be oriented optimally based on Sun-path and engineering
analysis to curtail excessive solar radiations

80 Lighting systems should comply with the ECBC 2007 and applicable to
interior spaces of buildings, exterior building features including facades
iluminated roofs, architectural features, entrances, exits, loading docks, and
illuminated canopies, exterior building grounds etc except emergency lighting
and lighting in dwelling units.

81 All the point light sources installed in the building for general lighting shall be
LEDs or LEDs or equivalent All the linear light sources installed in the
building for general lighting shall be T-5 or at least 4 Star BEE rated TFLs or
equivalent. The mnstalled interior lighting power shall not exceed the LPD
(Lighting Power Density) value as recommended by ECBC 2007

82 Automatic Lighting shutoff control be installed Interior lighting/Exterior
Lighting systems shall be eguipped with an automatic control device n
accordance with ECBC 2007, Occupancy sensors that shall turn the kghting
off within 30 minutes of occupant leaving the space. It should also have option
for manual turning on lights when the space 1s occupied. ECBC requires
controls in day lit areas that are capable of reducing the light output from
luminaries by at least half and Controlling of exterior lighting with photo-
controls where lighting can be turned off after a fixed interval

83.The tapping of renewable sources of energy for lighting, heating, cooling and
ventilation needs, deserve special attention For captive solar power
generation, a minimum of 15 percent of sanctioned load 15 the requirement

84 Solar photovoltaic (SPV) systems are direct energy conversion systems that
convert solar radiation into electric energy. SPV systems should be installed
to reduced use of conventional sources of energy Roof tops of buildings as
well as other exposed areas such as of parking shades should be utilized for
installation of SPV systems

85. Hot water requirement in buildings should be met through use of vanous
types of solar water heating systems, viz. flat plate collector single glazea
double giazed, evacuated tube collectors, and Water heating with solar
concentrators.

86. The Project Proponent should ensure regular energy audit.

i To validate the predicted energy consumption, thermal comfort, and visua
comfort criteria by an energy auditor approved by the BEE Government of
India.
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Traffic
Movement
System

Provisions for
Differently able

Green
Belt/Green
Cover

Disaster/Risk
Assessment
Flan

Socio Economic
impact and CSR

I To ascertain C(;ln%nued séfety' in the operationv of the electrical and
mechanical systems of the building through proper maintenance by the
owner or the occupants.

87 This will be ensured in the contract document by providing for the
commissioning of all electrical and mechanical systems by the respective
supplier or builder. Moreover, the respective facility management group
assigned by the owner or the Occupants themselves, will carry out the
maintenance facilities.

88 Energy conservation measures like installation of CFLs/LEDs for the highting
the areas outside the building should be integral part of the project design anc
should be in place before project commissioning Used CFLs and TFLs
should be properly collected and disposed off /sent for recycling as per the
prevailing guidelines/ rules of the regulatory authority to avoid mercury
contamination. Use of solar panels may be done to the extent possible

89 Width of driveways, parking provision, ramp width and slope to be kept as pe;
local bye laws.

90 The Project Prdponent should provide at least the minimum level of
accessibility for persons with disabilities

* Ensure accessibility and usability of the facilities in the building by
employees, visitors and clients with disabilities.

* Ensure access to facilities and services by adopting appropriate site
planning to eliminate barriers as per the recommended standards (NBC
2005 [BIS 2005f).

* lLayout and designing of interior and exterior faciities as per principles of
universal design such as prescribed by the National Building Code of
India, building management policies and procedures provision of auxiliary
alds & appliances, and staff training in disability awareness

91 Provide minimum 1 tree for every 80 sq.mt of plot area

92 Wherever trees are cut or transplanted, compensatory plantation in the ratio
of 1:3 to be done in the premise.

93 Native species of trees to be planted.
94 Vegetation to provide as shading and promote evaporative cooling. In hot and

dry climates, evaporative cooling through appropriately sized wet surfaces or
fountains have a desirable effect. It should be planned for maximum benefit

95.The project should have detail proposal for tree plantation, landscaping,
creation of water bodies etc along with a layout plan to an appropriate scale

96 Fire tender movement plan to be submitted.

97 Firefighting system to be provided as per the fire NOC

98 Turning radius to be kept as per Fire NoC or as prescribed in the local by-
laws

99 Public address system to be installed as per the Fire Safety norms.

100 Place of assembly to be indicated

101 Biodegradable and non-biodegradable waste bins to be provided for every
household to promote waste segregation at source

102 Importance of environment and various environment drives to be initiated.

103 Importance of maintenance of environment infrastructure to be showcased
by 1ssuing pamphlets etc.

104 Provision for health care. medical kit, créche, First-Aid room shall be given
during construction phase for the construction workers

105. Adequate shelter for resting hours, créche, clean and potable drinking water
to be provided to construction workers

106. Al local labour welfare laws must be complied
107 Concerns of the communities being affected by the Project are to be

responded on prionty, and all possible CSR is to be rendered to make the
responses effectively beneficial
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0 Environment 108. Detailed environmen{]nﬁl'anagement plan comprrising of estimated capital cos:

Management and O&M cost for the following environment infrastructure should be
Plan (EMP) submitted:

a. Sewage Treatment Plant

b. Landscaping

c. Rain Water Harvesting

d. Power backup for environment infrastructure
e. Environment Monitoring

f. Solid Waste Management

g. Solar and Energy Conservation

109. Environment Monitoring Cell with defined functions and responsibility shal
be set up and its details be submitted.

“ND NOTE

industrial Shed™: The word ‘industrial shed’ implies building (whether RCC or otherwise) which is being used
for housing plant and machinery of industrial units and shall include godowns and buildings connected with
oroduction related and other associated activities of the unit in the same premise.
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Pmnexuve—RI >

F. No. 22-34/2018-1A.111
Government of India
Ministry of Environment, Forest and Climate Change

(Impact Assessment Division)
EE L]

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Dethi — 110003

E-mail: sharath.kr@gov.in
Tel: 011-24695319

Dated: 4" January, 2019

OFFICE MEMORANDUM

Sub.: Standardization of Environment Clearance conditions — reg.

The Ministry of Environment, Forest and C limate Change has notified the Environmental
Impact Assessment (EIA) Notification, 2006 under the provisions of the Environment
(Protection) Act. 1986, which regulates development and their expansion/modernization of 39
sectors/activities listed in the Schedule to the EIA Notification, 2006. There are two Category of
projects viz. Category ‘A’ projects that are handled at the level of MoEF&CC and Category 'B'
projects that are handled by the respective State Environment Impact Assessment Authority
(SEIAA) following the procedure prescribed under the EIA Notification, 2006.

2 All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forest and Climate Change (MoEF&CC) on the recommendations of an Expert Appraisal
Committee (EAC) constituted by the Central Government for the purposes of this notification.

3 The Standard Environmental Clearance conditions have been prepared for expediting the
process of Environmental Clearance without compromising environmental norms and the rigor
of environment impact assessment.

4. The standard Environment Clearance conditions shall be considered by the concerned
EAC with due diligence while recommending the Environmental Clearance. The expert appraisal
committee can modify, prescribe additional conditions based on the project specific
requirements.

5. The recommended conditions by the EAC shall be brought in the minutes of the meeting
of the EAC.

Page 1 of 2
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6. The standard Environment Clearance conditions are herewith issued for the following
sectors:
' S.No. | Sector Project / Activity
I. | Infrastructure 7(a) Airports A
7(d) Common hazardous waste treatment, storage and disposal
facilities (TSDFs)
‘ 7(da) Bio-medical waste treatment facility
7(e) Port, Harbour, Break water and Dredging
7(g) Aerial Ropeways
7(h) Common Effluent Treatment Plants
7(i) Common Municipal Solid Waste Management Facility |
[I. | Building/construction | 8 (a) Building and construction projects
Projects. Area | 8(b) Township and Area Development Projects.
Development
Projects 4]
7. This issues with the approval of competent authority.
Ao
(Sharath Kumar Pallerla)
Director (IA-III-Policy)
To
I. Chairman, Central Pollution Control Board (CPCB).
2. Chairman of all the Expert Appraisal Committees
3. Chairperson/Member Secretaries of all the SEIAAs/SEACs
4. All the Officers of LA. Division
5. Chairpersons/Member Secretaries of all SPCBs/UTPCCs

Copy for information to:

l.

)

[S]

=S o

PS to Hon’ble Minister for Environment, Forest and Climate Change
PS to Hon’ble MoS (EF&CC)

PPS to Secretary(EF&CC)

PPS to AS(AKJ) / AS (AKM)

PS to JS (RSP) IS(JTYIS(GM)

Website, MoEF&CC

Guard file.

Page 2 of 2
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Standard EC Conditions for Project/Activity 7(a): Airport

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if

applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State Pollution Control Board/

Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

Clearance from Directorate General of Civil Aviation (DGCA) and Airports Authority
of India (AALI) for safety and project facilities shall be obtained.

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be
obtained. as applicable by project proponents from the respective competent

authorities.

Air quality monitoring and preservation

The project proponent shall install system to carryout Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released
(e.2. PMjo and PM> 5 in reference to PM emission, and SOz and NOx in reference to
SO» and NOx emissions)within and outside the airport area at least at four locations
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(one within and three outside the plant area at an angle of 120°each), covering upwind
and downwind directions.

Diesel power generating sets proposed as source of backup power should be of
enclosed type and conform to rules made under the Environment (Protection) Act,
1986. The height of stack of DG sets should be equal to the height needed for the
combined capacity of all proposed DG sets. Use of low sulphur diesel. The location of
the DG sets may be decided with in consultation with State Pollution Control Board.

A detailed traffic management and traffic decongestion plan shall be drawn up to
ensure that the current level of service of the roads within a 05 kms radius of the
project is maintained and improved upon after the implementation of the project. This
plan should be based on cumulative impact of all development and increased
habitation being carried out or proposed to be carried out by the project or other
agencies in this 05 Kms radius of the site in different scenarios of space and time and
the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation
and shall also have their consent to the implementation of components of the plan
which involve the participation of these departments.

Soil and other construction materials should be sprayed with water prior to any
loading, unloading or transfer operation so as to maintain the dusty material wet

The excavation working area should be sprayed with water after operation so as to
maintain the entire surface wet.

Excavated materials shall be handled and transported in a manner that they do not
cause any problems of air pollution.

The soil/construction materials carried by the vehicle should be covered by
impervious sheeting to ensure that the dusty materials do not leak from the vehicle.

Water quality monitoring and preservation

Run off from chemicals and other contaminants from aircraft maintenance and other
arcas within the airport shall be suitably contained and treated before disposal. A
spillage and contaminant containment plan shall be drawn up and implemented to the
satisfaction of the State Pollution Control Board.

Proper drainage systems. emergency containment in the event of a major spill during
monsoon season etc. shall be provided.

The runoff from paved structures like Runways, Taxiways, can be routed through
drains to oil separation tanks and sedimentation basins before being discharged into
rainwater harvesting structures.

[ §S]
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Storm water drains are to be built for discharging storm water from the air-field to
avoid flooding/water logging in project area. Domestic and industrial waste water
shall not be allowed to be discharged into storm water drains.

Rain water harvesting for roof run-off and surface run-off, as plan submitted should
be implemented. Rain water harvesting structures shall conform to CGWA designs.
Before recharging the surface run off, pre-treatment must be done to remove

suspended matter, oil and grease.

Total fresh water use shall not exceed the proposed requirement as provided in the
project details. Prior permission from competent authority shall be obtained for use of

fresh water.
Sewage Treatment Plant shall be provided to treat the wastewater generated from

airport. Treated water shall be reused for horticulture, flushing, backwash, HVAC

purposes and dust suppression

A certificate from the competent authority for discharging treated effluent/ untreated
effluents into the Public sewer/ disposal/drainage systems along with the final
disposal point should be obtained.

A detailed drainage plan for rain water shall be drawn up and implemented.

Noise monitoring and prevention

Noise level survey shall be carried as per the preseribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly

compliance report.

Noise from vehicles. power machinery and equipment on-site should not exceed the
prescribed limit. Equipment should be regularly serviced. Attention should also be
given to muffler maintenance and enclosure of noisy equipments.

Acoustic enclosures for DG sets, noise barriers for ground-run bays, car plugs for
operating personnel shall be implemented as mitigation measures for noise impact due

to ground sources.

During airport operation period. noise should be controlled to ensure that it does not
exceed the prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to comply with
the prevalent regulations.

Where construction activity is likely to cause noise nuisance to nearby residents,

restrict operation hours between 7 am to 6 pm.
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Energy Conservation measures

Energy conservation measures like installation of LED/CFLs/TFLs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project commissioning.

Waste management

Soil stockpile shall be managed in such a manner that dust emission and sediment
runoff are minimized. Ensure that soil stockpiles are designed with no slope greater
than 2:1 (horizontal/vertical).

The project activity shall conform to the Fly Ash notification issued under the E.P.
Act of 1986.

Solid inert waste found on construction sites consists of building rubble, demolition
material, concrete; bricks, timber, plastic. glass, metals, bitumen etc shall be
reused/recycled or disposed off as per Solid Waste Management Rules, 2016 and
Construction and Demolition Waste Rules, 2016.

Any wastes from construction and demolition activities related thereto shall be
managed so as to strictly conform to the Construction and Demolition Rules, 2016.

The project proponents shall implement a management plan duly approved by the
State Pollution Control Board and obtain its permissions for the safe handling and
disposal of’

a. Trash collected in flight and disposed at the airport including segregation,
collection and disposed.

b. Toilet wastes and sewage collected from aircrafts and disposed at the Airport.
c. Wastes arising out of maintenance and workshops

d. Wastes arising out of eateries and shops situated inside the airport complex.
e. Hazardous and other wastes

The solid wastes shall be segregated as per the norms of the Solid Waste Management
Rules, 2016. Recycling of wastes such as paper, glass (produced from terminals and
aircraft caterers). metal (at aircralt maintenance site). plastics (from aircrafts,
terminals and offices), wood, waste oil and solvents (from maintenance and
engineering operations), kitchen wastes and vegetable oils (from caterers) shall be
carried out. Solid wastes shall be disposed in accordance to the Solid Waste
Management Rules, 2016 as amended.
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A certificate from the competent authority handling municipal solid wastes should be
obtained. indicating the existing civic capacities of handling and their adequacy to
cater to the M.S.W. generated from project.

viii.

ix. Used CFLs and TFLs should be properly collected and disposed off/sent for recycling
as per the prevailing guidelines/ rules of the regulatory authority to avoid mercury

contamination.

VIIL Green Belt

i Green belt shall be developed in area as provided in project details, with native tree
species in accordance with Forest Department. The greenbelt shall inter alia cover the

entire periphery of the Air Port.
ii.  Top soil shall be separately stored and used in the development of green belt.

VIII.  Public hearing and Human health issues
i Construction site should be adequately barricaded before the construction begins.

ii.  Traffic congestion near the entry and exit points from the roads adjoining the airport
shall be avoided. Parking should be fully internalized and no public space should be

utilized.

ii.  Provision of Electro-mechanical doors for toilets meant for disabled passengers.
Children nursing/feeding room to be located conveniently near arrival and departure

gates.
iv.  Emergency preparedness plan based on the Hazard identification and Risk

Assessment (HIRA) and Disaster Management Plan shall be implemented.

v.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

vi.  Occupational health surveillance of the workers shall be done on a regular basis.

IX. Corporate Environment Responsibility

i.  The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-IA.1ll dated 1% May 2018, as applicable, regarding
Corporate Environment Responsibility.

ii.  The company shall have a well laid down environmental policy duly approved by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any

5
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infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular languagewithin seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
vear in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

6
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The criteria pollutant levels namely: PM 10. PM2.5, SOz, NOx (ambient levels) shall
be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the

project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts/NGT and any
other Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred.
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.
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Standard EC Conditions for Project/Activity 7(d): Common hazardous

iil.

v.

Vi,

vil.

viil.

waste treatment, storage and disposal facilities (TSDFs)

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-tforest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State Pollution Control Board/
Committee.

The Project proponent should ensure that the TSDF fulfils all the provisions of
Hazardous and other Wastes (Management and Transboundary Movement) Rules,
2016.

The project proponents shall adhere to all conditions as prescribed in the Protocol for
‘Performance Evaluation and Monitoring of the Common Hazardous waste treatment,
storage and disposal facilities” published by the CPCB in May, 2010.

Incinerator shall be designed as per CPCB guidelines. Energy shall be recovered from
incinerator.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl! of surface water required for the project.

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be
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obtained, as applicable by project proponents from the respective competent

authorities

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 and connected to SPCB and CPCB online
servers and calibrate these systems from time to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through labs recognised under Environment (Protection) Act,
1986.

The project proponent shall install system to carryout Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released
(e.g. PMjg and PMs5s in reference to PM emission, and SO and NOx in reference to
SO» and NOx emissions)within and outside the plant area at least at four locations
(one within and three outside the plant area at an angle of 120°each), covering upwind
and downwind directions.

Sampling facility at process stacks and at quenching towers shall be provided as per
CPCB guidelines for manual monitoring of emissions.

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and
manual monitoring of air quality /fugitive emissions to Regional Office of
MoLEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report.

Appropriate Air Pollution Control (As proposed, air pollution control device viz. gas
quencher; treatment with mixture of hydrated lime and activated powder for
adsorption of partial acidity and VOCs (if any); bagfilter/ESP for removal of
particulate matter: venturi scrubber followed by packed bed scrubber with caustic
circulation to neutralize the acidic vapours in flue gas: and demister column for
arresting water carry over will be provided to the incinerator) system shall be
provided for all the dust generating points including fugitive dust from all vulnerable
sources, so as to comply prescribed stack emission and fugitive emission standards.

The periodical monitoring of Dioxins and Furans in the Stack emissions shall be
carried out. Analysis of Dioxins and Furans shall be done through CSIR — National
Institute for Interdisciplinary Science and Technology (NIIST), Thiruvananthapuram
or equivalent NABL Accredited laboratory

S
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Gas generated in the Land fill should be properly collected, monitored and flared

A detailed traffic management and traffic decongestion plan shall be drawn up to
ensure that the current level of service of the roads within a 02 kms radius of the
project is maintained and improved upon after the implementation of the project. This
plan should be based on cumulative impact of all development and increased
habitation being carried out or proposed to be carried out by the project or other
agencies in this 02 Kms radius of the site in different scenarios of space and time and
the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation
and shall also have their consent to the implementation of components of the plan
which involve the participation of these departments.

Water quality monitoring and preservation

The project proponent shall install continuous effluent monitoring system with respect
to standards prescribed in Environment (Protection) Rules 1986 and connected to
SPCB and CPCB online servers and calibrate these systems from time to time
according to equipment supplier specification through labs recognised under
Environment (Protection) Act, 1986 or NABL accredited laboratories.

Sufficient number of Piezometer wells shall be installed in and around the project site
to monitor the ground water quality in consultation with the State Pollution Control
Board / CPCB. Trend analysis of ground water quality shall be carried out each
scason and information shall be submitted to the SPCB and the Regional Office of
MoEF&CC.

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground
water quality to Regional Office of MoEF&CC. Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

No discharge in nearby river(s)/pond(s).

The depth of the land fill site shall be decided based on the ground water table at the
site.

The Company shall ensure proper handling of all spillages by introducing spill control
procedures for various chemicals.

All leachates arising from premises should be collected and treated in the ETP
followed by RO. RO rejects shall be evaporated in MEE. Toxicity Characteristic
Leaching Procedure (TCLP) test to be performed on leachates.

The Company shall review the unit operations provided for the treatment of effluents.
specially the sequencing of MEL after tertiary treatment. the source of permeate when
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no R.O. is recommended and the treatment of MEE condensate. The scheme for
treatment of effluents shall be as permitted by the Pollution Control Board/Committee
under the provisions of consent to establish.

ix.  Scrubber water, lcachate water or wheel wash effluent shall be treated in the effluent
treatment plant followed by RO to achieve zero liquid discharge.

. Total fresh water use shall not exceed the proposed requirement as provided in the

project details. Prior permission from competent authority shall be obtained for use of
fresh water.

xi.  Sewage Treatment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reused within the project.

Xii. A certificate from the competent authority for discharging treated effluent/ untreated
effluents into the Public sewer/ disposal/drainage systems along with the final
disposal point should be obtained.

xiii.  Rain water runoff from hazardous waste storage area shall be collected and treated in
the effluent treatment plant.

IV.  Noise monitoring and prevention
I Noise level survey shall be carried as per the prescribed guidelines and report in this

regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

ii.  The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

iii.  Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for
operating personnel shall be implemented as mitigation measures for noise impact due

to ground sources.

V. Energy Conservation measures

i.  Energy conservation measures like installation of LED/CFLs/TELs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project commissioning.

VI.  Waste management

i. The TSDF should only handle the waste generated from the member units.

ii.  Periodical soil monitoring to check the contamination in and around the site shall be
carried out.
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No non-hazardous wastes, as defined under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016, shall be handled in the
premises.

The Project proponent shall not store the Hazardous Wastes more than the quantity
that has been permitted by the CPCB/SPCB.

The solid wastes shall be segregated, managed and disposed as per the norms of the
Solid Waste Management Rules, 2016.

A certificate from the competent authority handling municipal solid wastes should be
obtained, indicating the existing civic capacities of handling and their adequacy to
cater to the M.S.W. generated from project.

Any wastes from construction and demolition activities related thereto shall be
managed so as to strictly conform to the Construction and Demolition Rules. 2016.

Green Belt

Green belt shall be developed in an area as provided in project details, with native tree
species in accordance with Forest Department. The greenbelt shall inter alia cover the
entire periphery of the project site.

Top soil shall be separately stored and used in the development of green belt.

Public hearing and Human health issues

Traffic congestion near the entry and exit points from the roads adjoining the project
site shall be avoided. Parking should be fully internalized and no public space should
be utilized.

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking. mobile toilets, mobile
STP, safe drinking water. medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-IA.111 dated 1* May 2018, as applicable, regarding
Corporate Environment Responsibility.
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The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level.
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular languagewithin seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
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the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The criteria pollutant levels namely; SPM, RSPM, SO2, NOx (ambient levels as well
as stack emissions) or critical sectoral parameters, indicated for the project shall be
monitored and displayed at a convenient location near the main gate of the company
in the public domain.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities.
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts/NGT and any
other Court of Law relating to the subject matter.
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Xiv.  Any appeal against this EC shall lie with the National Green Tribunal, if preferred,

within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act. 2010.
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Standard EC Conditions for Project/Activity 7(da): Bio-Medical Waste

V.

vi.

Vii.

viii.

1X.

Treatment Facilities

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-I species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State Pollution Control Board/
Committee,

Transportation and handling of Bio-medical Wastes shall be as per the Biomedical
Wastes (Management and Handling) Rules, 20016 including the section 129 to 137 of
Central Motor Vehicle Rules 1989.

Project shall fulfill all the provisions of hazardous Wastes (Management, handling
and Transboundary Movement) Rules, 2016 including collection and transportation
design etc and also guidelines for Common Hazardous Waste Incineration — 2003,
issued by CPCBGuidelines of CPCB/MPPCB for Bio-medical Waste Common
Hazardous Wastes incinerators shall be followed.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department shall be
obtained, as applicable by project proponents from the respective competent
authorities
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Air quality monitoring and preservation

The project proponent shall install emission monitoring system including Dioxin and
furans to monitor stack emission with respect to standards prescribed in Environment
(Protection) Rules 1986 and connected to SPCB and CPCB online servers and
calibrate these systems from time to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

Periodical air quality monitoring in and around the site including VOC, HC shall be
carried out.

Incineration plants shall be operated (combustion chambers) with such temperature,
retention time and turbulence, so as to achieve Total Organic Carbon (TOC) content
in the slag and bottom ashes less than 3%, or their loss on ignition is less than 5% of
the dry weight of the material.

Venturiscrubber (alkaline) should be provided with the incinerator with stack of
adequate height (Minimum 30 meters) to control particulate emission within
50mg/Nm3.

Appropriate Air Pollution Control (APC) system shall be provided for fugitive dust
from all vulnerable sources, so as to comply prescribed standards.All necessary air
pollution control devises (quenching, Venturi scrubber, mist eliminator) should be
provided for compliance of emission standards.

Masking agents should be used for odour control.

Water quality monitoring and preservation

The project proponent shall install effluent monitoring system with respect to
standards prescribed in Environment (Protection) Rules 1986 through labs recognised
under Environment (Protection) Act, 1986 or NABL accredited laboratories.

Waste water generated from the facility shall be treated in the ETP and treated waste
water shall be reused in the APCD connected to the incinerator. The water quality of
treated effluent shall meet the norms prescribed by State Pollution Control Board.
Zero discharge should be maintained.

Process effluent/any waste water should not be allowed to mix with storm water.

Total fresh water use shall not exceed the proposed requirement as provided in the
project details. Prior permission from competent authority shall be obtained for use of
fresh water.

Sewage Treatment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reused within the project.

~
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vi. A certificate from the competent authority for discharging treated effluent/ untreated
effluents into the Public sewer/ disposal/drainage systems along with the final
disposal point should be obtained.

vii.  The leachate from the facility shall be collected and treated to meet the prescribed
standards before disposal.

viii.  Magnetic flow meters shall be provided at the inlet and outlet of the ETP & all ground
water abstraction points and records for the same shall be maintained regularly.

ix.  Rain water runoff from hazardous waste storage area shall be collected and treated in
the effluent treatment plant.

IV.  Noise monitoring and prevention

i.  The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

V.  Energy Conservation measures
i.  Provide solar power generation on roof tops of buildings. for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly:
i.  Provide LED lights in their offices and residential areas

VI.  Waste management

i. Incinerated ash shall be disposed at approved TSDF and MoU made in this regard
shall be submitted to the Ministry prior to the commencement.

ii.  The solid wastes shall be segregated as per the norms of the Solid Waste Management
Rules, 2016.

ii. A certificate from the competent authority handling municipal solid wastes should be
obtained, indicating the existing civic capacities of handling and their adequacy to
cater to the M.S.W. generated from project.

iv.  Any wastes from construction and demolition activities related thereto shall be
managed so as to strictly conform to the Construction and Demolition Rules, 2016

v.  No landfill site is allowed within the CBWTYF site

vi.  The Project proponent shall not store the Hazardous Wastes more than the quantity
that has been permitted by the CPCB/SPCB

VII. Green Belt
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Green belt shall be developed in area as provided in project details, with native tree
Green belt shall be developed in an area equal to 33% of the plant area with a native
tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover

the entire periphery of the plant.

VIII.  Public hearing and Human health issues

vi.

Vil.

IX.

Feeding of materials/Bio-medical waste should be mechanized and automatic no

manual feeding is permitted.

Proper parking facility should be provided for employees & transport used for
collection & disposal of waste materials.

Necessary provision shall be made for fire-fighting facilities within the complex.

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

Emergency plan shall be drawn in consultation with SPCB/CPCB and implemented in
order to minimize the hazards to human health or environment from fires, explosion
or any unplanned sudden or gradual release of hazardous waste or hazardous waste
constituents to air, soil or surface water.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP. safe drinking water, medical health care, creche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.111 dated 1 May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.
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A separate Environmental Cell both at the project and company head quarter level.
with qualified personnel shall be set up under the control of senior Executive. who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

Miscellaneous

The project proponent shall prominently advertise it at least in two local newspapers

of the District or State, of which one shall be in the vernacular languagewithin seven
days indicating that the project has been accorded environment clearance and the
details of MoEFCC/SEIAA website where it is displayed

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules. 1986, as amended subsequently and put on the
website of the company.

The criteria pollutant levels namely: SPM, RSPM, SOz, NOx (ambient levels as well
as stack emissions) or critical sectoral parameters, indicated for the project shall be
monitored and displayed at a convenient location near the main gate of the company
in the public domain.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,

W
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commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act. 1981. the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules. 2016 and the Pubiic
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts/NGT and any
other Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.
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Standard EC Conditions for Project/Activity 7(e): Port, Harbor, Break water, Dredging

&

vi.

Vil.

viil.

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act. 1986, in case of the diversion of forest land for non-forest
purpose involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable. No dredging is allowed in protected habitat areas without prior permission
from NBWL.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations
of the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-I species in the study area).

Construction activity shall be carried out strictly according to the provisions of CRZ
Notification, 2011 and the State Coastal Zone Management Plan as drawn up by the
State Government. No construction work other than those permitted in Coastal
Regulation Zone Notification shall be carried out in Coastal Regulation Zone area.

All the recommendations and conditions specified by State Coastal Zone Management
Authority for the project shall be complied with.

The project proponent shall obtain Consent to Establish / Operate under the provisions
of Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 from the concerned State Pollution Control Board/
Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

All excavation related dewatering shall be as duly authorized by the CGWA. A NOC
from the CGWA shall be obtained for all dewatering and ground water abstraction

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Coast Guard, Civil Aviation Department
shall be obtained, as applicable by project proponents from the respective competent
authorities.
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Air quality monitoring and preservation

The project proponent shall install system to carryout Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released
(e.g. PMg and PMa s in reference to PM emission, and SO» and NOXx in reference to
SO and NOx emissions) within and outside the project area at least at four locations
(one within and three outside the plant area at an angle of 120"each), covering upwind
and downwind directions.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed emission standards.

Shrouding shall be carried out in the work site enclosing the dock/proposed facility
area. This will act as dust curtain as well achieving zero dust discharge from the site.
These curtain or shroud will be immensely effective in restricting disturbance from
wind in affecting the dry dock operations, preventing waste dispersion, improving
working conditions through provision of shade for the workers.

Dust collectors shall be deployed in all areas where blasting (surface cleaning) and
painting operations are to be carried out, supplemented by stacks for effective

dispersion.
The Vessels shall comply the emission norms prescribed from time to time.

Diesel power generating sets proposed as source of backup power should be of
enclosed type and conform to rules made under the Environment (Protection) Act,
1986. The height of stack of DG sets should be equal to the height needed for the
combined capacity of all proposed DG sets. Use of low sulphur diesel. The location of
the DG sets may be decided with in consultation with State Pollution Control Board.

A detailed traffic management and traffic decongestion plan shall be drawn up to
ensure that the current level of service of the roads within a 05 kms radius of the
project is maintained and improved upon after the implementation of the project. This
plan should be based on cumulative impact of all development and increased
habitation being carried out or proposed to be carried out by the project or other
agencies in this 05 Kms radius of the site in different scenarios of space and time and
the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation
and shall also have their consent to the implementation of components of the plan
which involve the participation of these departments.

Water quality monitoring and preservation

The Project proponent shall ensure that no creeks or rivers are blocked due to any
activities at the project site and free flow of water is maintained.
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Appropriate measures must be taken while undertaking digging activities to avoid any
likely degradation of water quality. Silt curtains shall be used to contain the spreading
of suspended sediment during dredging within the dredging area.

No ships docking at the proposed project site will discharge its on-board waste water
untreated in to the estuary/ channel. All such wastewater load will be diverted to the
proposed Effluent Treatment Plant of the project site.

Measures should be taken to contain, control and recover the accidental spills of fuel
and cargo handle.

The project proponents will draw up and implement a plan for the management of
temperature differences between intake waters and discharge waters.

Spillage of fuel / engine oil and lubricants from the construction site are a source of
organic pollution which impacts marine life. This shall be prevented by suitable
precautions and also by providing necessary mechanisms to trap the spillage.

Total fresh water use shall not exceed the proposed requirement as provided in the
project details. Prior permission from competent authority shall be obtained for use of
fresh water.

Sewage Treatment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reused for horticulture, flushing, backwash, HVAC
purposes and dust suppression.

A certificate from the competent authority for discharging treated effluent/ untreated
effluents into the Public sewer/ disposal/drainage systems along with the final
disposal point should be obtained.

No diversion of the natural course of the river shall be made without prior permission
from the Ministry of Water resources.

All the erosion control measures shall be taken at water front facilities. Earth
protection work shall be carried out to avoid erosion of soil from the
shoreline/boundary line from the land area into the marine water body.

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

Noise from vehicles, power machinery and equipment on-site should not exceed the
prescribed limit. Equipment should be regularly serviced. Attention should also be
given to muffler maintenance and enclosure of noisy equipments.

(5]
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Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for
operating personnel shall be implemented as mitigation measures for noise impact due

to ground sources.

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

Energy Conservation measures

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project arca and maintain the same

regularly:

Provide LED lights in their offices and residential areas.

Waste management

Dredged material shall be disposed safely in the designated areas.

Shoreline should not be disturbed due to dumping. Periodical study on shore line
changes shall be conducted and mitigation carried out, if necessary. The details shall
be submitted along with the six monthly monitoring report.

Necessary arrangements for the treatment of the effluents and solid wastes must be
made and it must be ensured that they conform to the standards laid down by the
competent authorities including the Central or State Pollution Control Board and
under the Environment (Protection) Act, 1986.

The solid wastes shall be managed and disposed as per the norms of the Solid Waste
Management Rules, 2016.

Any wastes from construction and demolition activities related thereto shall be
managed so as to strictly conform to the Construction and Demolition Rules, 2016.

A certificate from the competent authority handling municipal solid wastes should be
obtained, indicating the existing civic capacities of handling and their adequacy to
cater to the M.S.W. generated from project.

Used CFLs and TFLs should be properly collected and disposed off/sent for recycling
as per the prevailing guidelines/ rules of the regulatory authority to avoid mercury
contamination.

Oil spill contingency plan shall be prepared and part of DMP to tackle emergencies.
The equipment and recovery of oil from a spill would be assessed. Guidelines given
in MARPOL and Shipping Acts for oil spill management would be followed.
Mechanism for integration of terminals oil contingency plan with the overall area
contingency plan under the co-ordination of Coast should be covered

4
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Green Belt

Green belt shall be developed in area as provided in project details with a native tree
species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the
entire periphery of the plant.

Top soil shall be separately stored and used in the development of green belt.

Marine Ecology

Dredging shall not be carried out during the fish breeding and spawning seasons.

Dredging, etc shall be carried out in the confined manner to reduce the impacts on
marine environment.

The dredging schedule shall be so planned that the turbidity developed is dispersed
soon enough to prevent any stress on the fish population.

While carrying out dredging, an independent monitoring shall be carried out through a
Government Agency/Institute to assess the impact and necessary measures shall be
taken on priority basis if any adverse impact is observed.

A detailed marine biodiversity management plan shall be prepared through the NIOS
or any other institute of repute on marine, brackish water and fresh water ecology and
biodiversity and submitted to and implemented to the satisfaction of the State
Biodiversity Board and the CRZ authority. The report shall be based on a study of the
impact of the project activities on the intertidal biotopes, corals and coral
communities, molluscs, sea grasses, sea weeds, sub-tidal habitats, fishes, other marine
and aquatic micro, macro and mega flora and fauna including benthos, plankton,
turtles. birds etc. as also the productivity. The data collection and impact assessment
shall be as per standards survey methods and include underwater photography.

Marine ecology shall be monitored regularly also in terms of sea weeds, sea grasses,
mudflats, sand dunes, fisheries, echinoderms, shrimps, turtles, corals, coastal
vegetation, mangroves and other marine biodiversity components including all micro,
macro and mega floral and faunal components of marine biodiversity.

The project proponent shall ensure that water traffic does not impact the aquatic
wildlife sanctuaries that fall along the stretch of the river.

Public hearing and Human health issues

The work space shall be maintained as per international standards for occupational
health and safety with provision of fresh air respirators, blowers, and fans to prevent
any accumulation and inhalation of undesirable levels of pollutants including VOCs.
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Workers shall be strictly enforced to wear personal protective equipments like dust
mask, car muffs or ear plugs, whenever and wherever necessary/ required. Special
visco-elastic gloves will be used by labour exposed to hazards from vibration.

In case of repair of any old vessels, excessive care shall be taken while handling
Asbestos & Freon gas. Besides, fully enclosed covering should be provided for the
temporary storage of asbestos materials at site before disposal to CTSDF.

Safety training shall be given to all workers specific to their work area and every
worker and employee will be engaged in fire hazard awareness training and mock
drills which will be conducted regularly. All standard safety and occupational hazard
measures shall be implemented and monitored by the concerned officials to prevent
the occurrence of untoward incidents/ accidents.

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water. medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-IA.111 dated 1** May 2018, as applicable, regarding
Corporate Environment Responsibility.

The company shall have a well laid down environmental policy duly approved by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
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measures shall be kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular languagewithin seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Mu:{icipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the
compliance of the stipulated environmental conditions on the website of the ministry
of Environment. Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The criteria pollutant levels namely; SPM, RSPM, SOz, NOX (ambient levels) or
critical sectoral parameters. indicated for the project shall be monitored and displayed
at a convenient location near the main gate of the company in the public domain.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.
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The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in
revocation of this environmental clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules. 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other
Court of Law relating to the subject matter.

Any appeal against this EC shall lic with the National Green Tribunal, if preferred.
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.
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Standard EC Conditions for Project/Activity 7(g): Aerial ropeways

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chiel Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-I species in the study arca)

The project proponent shall obtain Consent to Establish / Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control
of Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department, the Forest
Conservation Act. 1980 and the Wildlife (Protection) Act, 1972 etc. shall be obtained, as
applicable by project proponents from the respective competent authorities.

Air quality monitoring and preservation

The project proponent shall install system to carryout Ambient Air Quality monitoring
for common/criterion parameters relevant to the main pollutants released (e.g. PMio and
PMa 5 in reference to PM emission) covering upwind and downwind directions.

Appropriate Air Pollution Control (APC) system (both during the construction and
operation) shall be provided for all the dust generating points infer alia including loading,
unloading, transfer points, fugitive dust from all vulnerable sources, so as to comply
prescribed standards.
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Diesel power generating sets proposed as source of backup power should be of enclosed
type and conform to rules made under the Environment (Protection) Act, 1986. The
height of stack of DG sets should be cqual to the height needed for the combined capacity
of all proposed DG sets. Use of low sulphur diesel. The location of the DG sets may be
decided with in consultation with State Pollution Control Board.

Adequate parking shall be constructed at upper terminal and lower terminal. PP shall
ensure smooth traffic management.

Water quality monitoring and preservation
Storm water from the project area shall be passed through settling chamber.

Garland drains and collection pits shall be provided for each stock pile to arrest the run-
off in the event of heavy rains and to check the water pollution due to surface run off.

Total fresh water use shall not exceed the proposed requirement as provided in the project
details.

Prior permission from competent authority shall be obtained for use of fresh water.

No wastewater shall be discharged in open. Appropriate Water Pollution Control system
shall be provided for treatment of waste water.

A certificate from the competent authority, in case of discharging treated effluent/
untreated effluents into the Public sewer/ disposal/drainage systems along with the final
disposal point should be obtained.

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A Rules,
1986 viz. 75 dB(A) during day time and 70 dB(A) during night time..

Energy Conservation measures

Energy conservation measures like installation of LED/CFLs/TFLs for lighting should be
integral part of the project design and should be in place before project commissioning.

Solar energy shall be used in the project i.e. at upper terminal and lower terminal to
reduce the carbon footprint.
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Waste management

The solid wastes shall be segregated, managed and disposed as per the norms of the Solid
Waste Management Rules, 2016.

The waste oil, grease and other hazardous waste shall be disposed of as per the
Hazardous & Other waste (Management & Transboundary Movement) Rules. 2016.

Any wastes from construction and demolition activities related thereto shall be managed
s0 as to strictly conform to the Construction and Demolition Rules, 2016.

Public hearing and Human health/safety issues

Comply with the safety procedures, norms and guidelines (as applicable) as outlined in IS
5228. 1S 5229 and IS 5230, code of practice for construction of aerial ropeways, Bureau
of Indian Standards.

Maintaining hoists and lifts, lifting machines. chains. ropes, and other lifting tackles in
good condition.

Fnsuring that walking surfaces or boards at height are of sound construction and are
provided with safety rails or belts.

The project should conform to the norms prescribed by the Director General Mine safety.
Necessary clearances in this regard shall be obtained.

Adequate infrastructure, including power, shall be provided for emergency situations and
disaster management.

Adequate first aid facility shall be provided during construction and operation phase of
the project.

Regular safety inspection shall be carried out of the ropeway project and a copy of safety
inspection report should be submitted to the Regional Office.

Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-1A.III dated 1¥May 2018, as applicable, regarding Corporate
Environment Responsibility.
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The company shall have a well laid down environmental policy duly approved by the

Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
sharcholders / stake holders. The copy of the board resolution in this regard shall be

submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds carmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

Miscellaneous

The project proponent shall prominently advertise it at least in two local newspapers of
the District or State, of which one shall be in the vernacular language within seven days
indicating that the project has been accorded environment clearance and the details of
MoEFCC/SEIAA website where it is displayed.

The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.
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The project proponent shall submit the environmental statement for each financial vear in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website
of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date
of financial closure and final approval of the project by the concerned authoritics,
commencing the land development work and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced. inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981. the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any other orders passed
by the Hon'ble Supreme Court of India / High Courts and any other Court of Law relating
to the subject matter.
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xv.  Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,

2010.
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Standard EC Conditions for Project/Activity 7(h): Common Effluent

Treatment plants (CETPs)
Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
mvolved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-I species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions of
Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention & Control
of Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, ctc. shall be obtained, as applicable by project
proponents from the respective competent authorities.

Air quality monitoring and preservation

The gaseous emissions from DG set shall be dispersed through adequate stack height as
per CPCB standards. Diesel generating sets shall be installed, in the downwind
directions.

Appropriate Air Pollution Control (APC) system shall be provided for fugitive dust from
all vulnerable sources. so as to comply prescribed standards.
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Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system with
respect 1o standards prescribed in Environment (Protection) Rules 1986 as amended from
time to time and connected to SPCB and CPCB online servers and calibrate these system
from time to time according to equipment supplier specification through labs recognised
under Environment (Protection) Act. 1986 or NABL accredited laboratories.

Total fresh water use shall not exceed the proposed requirement as provided in the project
details. Prior permission from competent authority shall be obtained for use of fresh

water.

There shall be flow meters at inlet and outlet of CETP to monitor the flow. Suitable
meters shall be provided to measure the quantity of effluent received, quantity of effluent
recycled/reused and discharged.

The units and the CETP will maintain daily log book of the quantity and quality of
discharge from the units, quantity of inflow into the CETP, details of the treatment at
cach stage of the CETP including the raw materials used. quantity of the treated water
proposed to be recycled, reused within the Industrial park/units, quantity of the treated
effluent discharged. All the above information shall be provided on- line of the web site
exclusively prepared for the purpose by the CETP owner. The website shall be accessible
by the public. The financial and energy details of the CETP will also be provided along
with details of the workers of the CETP.

The CETP operator will maintain an annual register of member units which will contain
the details of products with installed capacities and quality and quantity of effluents
accepted for discharge. This will form a part of the initial and renewal applications for
consent to operate to be made before the State Pollution Control Board.

No changes in installed capacity, quality or quantity of effluents as agreed upon in the
initial MOU between the operator and the member units, addition of any new member
units shall be carried without prior approval of the ministry

The Unit shall inform the State Pollution Control Board at least a week prior to
undertaking maintenance activities in the recycle system and store/dispose treated
effluents under their advice in the matter.

The unit shall also immediately inform the Pollution Control Board of any breakdown in
the recycling system, store the effluents in the interim period and dispose effluents only
as advised by the Pollution Control Board.

The MoU between CETP and member units shall indicate the maximum quantity of

2
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effluent to be sent to the CETP along with the quality.

The unit shall maintain a robust system of conveyance for primary treated effluents from
the member units and constantly monitor the influent quality to the CETP. The
Management of the CETP and the individual member shall be jointly and severally
responsible for conveyance and pre-treatment of effluents. Only those units will be
authorized to send their effluents to the CETP which have a valid consent of the Pollution
Control Board and which meet the primary treated standards as prescribed. The CETP
operator shall with the consent of the State Pollution Control Board retain the powers to
delink the defaulter unit from entering the conveyance system.

The effluent from member units shall be transported through pipeline. In case the effluent
i1s transported thorough road, it shall be transported through CETP tankers only duly
maintaining proper manifest system. The vehicles shall be fitted with proper GPS system.,

Before accepting any effluent from member units, the same shall be as permitted by the
SPCB in the consent order. No ¢ffluent from any unit shall be accepted without consent
from SPCB under the Water Act. 1974 as amended.

Treated water shall be disposed on land for irrigation. An irrigation management plan
shall be drawn up in consultation with and to the satisfaction of the State Pollution
Control Board.

The Project proponents will build operate and maintain the collection and conveyance
system to transport effluents from the industrial units in consultation with and to the
satisfaction of the State Pollution Control Board and ensure that the industrial units meet
the primary effluent standards prescribed by the State Pollution Control Board.

The State Pollution Control Board will also evaluate the treatment efficiency of the
Effluent Treatment Plant (ETP) and its capability of meeting the prescribed standards.
The final scheme of treatment would be such as is approved by the Pollution Control
Board in the Consent to Establish.

The project proponents will create an institutional arrangement for the involvement of
individual members in the management of the CETP.

Noise monitoring and prevention

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly

compliance report.
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¢ machinery and equipment on-site should not exceed the

Noise from vehicles, powe
should be regularly serviced. Attention should also be given

prescribed limit. Equipment
to muffler maintenance and enclosure of noisy equipments.

Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for
operating personnel shall be implemented as mitigation measures for noise impact due to

ground sources.
Waste management

ETP sludge generated from CETP facility shall be handled and disposed to nearby
authorized TSDF site as per Hazardous and Other Waste Management Rules, 2016.

Non Hazardous solid wastes and sludge arising out of the operation of the CETP shall be
adequately disposed as per the Consent to be availed from the State Pollution Control
Board. Non Hazardous solid wastes and sludge shall not be mixed with Hazardous

wasles.

The CETP shall have adequate power back up facility, to meet the energy requirement in
case of power failure from the grid.

The site for acrobic composting shall be selected and developed in consultation with and
to the satisfaction of the State Pollution Control Board. Odour and insect nuisance shall

be adequately controlled.

Any wastes from construction and demolition activities related thereto shall be managed
50 as to strictly conform to the Construction and Demolition Rules, 2016.

The solid wastes shall be segregated. managed and disposed as per the norms of the Solid
Waste Management Rules, 2016.

Energy Conservation measures

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights. parking around project area and maintain the same regularly:

Provide LED lights in their otfices and residential areas
Green Belt

Green belt shall be developed in area as provided in project details, with native tree
Green belt shall be developed in an area equal to 33% of the plant area with a native tree
species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the

entire periphery of the plant.
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Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

Adequate infrastructure. including power, shall be provided for emergency situations and
disaster management.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis.
Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-IA.I11 dated 1** May 2018, as applicable. regarding Corporate
Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.
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Miscellaneous

The project proponent shall prominently advertise it at least in two local newspapers of
the District or State, of which one shall be in the vernacular language within seven days
indicating that the project has been accorded environment clearance and the details of
MoEFCC/SEIAA website where it is displayed.

The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date

of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the

same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website
of the company.

The criteria pollutant levels or critical sectoral parameters, indicated for the project shall
be monitored and displayed at a convenient location near the main gate of the company in

the public domain.

The project proponent shall inform the Regional Office as well as the Ministry. the date
of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
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Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act. 1981, the Environment (Protection) Act. 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other Court
of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred. within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act.
2010.
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Standard EC Conditions for Project/Activity 7(i): Common Municipal Solid
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Waste Management Facility (CMSWMF)

Statutory compliance:

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan / Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report. (incase of the
presence of schedule-I species in the study area)

The project proponent shall obtain Consent to Establish / Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control
of Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority, in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives. Fire Department, Civil Aviation Department shall be obtained,
as applicable by project proponents from the respective competent authorities.

I.  Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect 1o standards prescribed in
Environment (Protection) Rules 1986 and connected to SPCB and CPCB online servers
and calibrate these systems from time to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories. ((for projects involving incineration)

1
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As proposed. air pollution control device viz. gas quencher; treatment with mixture of
hydrated lime and activated powder for adsorption of partial acidity and VOCs (if any);
bagfilter/ESP for removal of particulate matter; venturi scrubber followed by packed bed
scrubber with caustic circulation to neutralize the acidic vapours in flue gas; and demister
column for arresting water carry over will be provided to the incinerator. Online pollutant
monitoring shall be provided as per CPCB guidelines for monitoring particulate matter,
SO2, NOx and CO from the incinerator stack. The periodical monitoring of Dioxins and
Furans in the Stack emissions shall be carried out.

Analysis of Dioxins and Furans shall be done through CSIR — National Institute for
Interdisciplinary Science and Technology (NIIST), Thiruvananthapuram or equivalent
NABL Accredited laboratory.

[ncinerator shall be designed as per CPCB guidelines. Energy shall be recovered from
incinerator.

Gas generated in the Land fill should be properly collected, monitored and flared.

The project proponent shall install system to carryout Ambient Air Quality monitoring
for common/criterion parameters relevant to the main pollutants released (e.g. PMj; and
PM:s in reference to PM emission. and SO; and NOx in reference to SO» and NOx
emissions) within and outside the plant area at least at four locations (one within and
three outside the plant area at an angle of 120 each), covering upwind and downwind
directions.

Water quality monitoring and preservation

The project proponent shall install continuous effluent monitoring system with respect to
standards prescribed in Environment (Protection) Rules 1986 and connected to SPCB and
CPCB online servers and calibrate these systems from time to time according to
equipment supplier specification through labs recognized under Environment (Protection)
Act, 1986 or NABL accredited laboratories.

Sufficient number of Piczometer wells shall be installed in and around the project site to
monitor the ground water quality in consultation with the State Pollution Control Board /
CPCB. Trend analysis of ground water quality shall be carried out each season and
information shall be submitted to the SPCB and the Regional Office of MoEF&CC.

The depth of the land fill site shall be decided based on the ground water table at the site.

Rain water runoff {rom the landfill area and other hazardous waste management area
shall be collected and treated 1n the effluent treatment plant.
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Total fresh water use shall not exceed the proposed requirement as provided in the project

details. Prior permission from competent authority shall be obtained for use of fresh
water.
The Company shall ensure proper handling of all spillages by introducing spill control
procedures for various chemicals.
All leachates arising from premises should be collected and treated in the ETP followed
by RO. RO rejects shall be evaporated in MEE. Toxicity Characteristic Leaching
Procedure (TCLP) test to be performed on leachates.
Scrubber water, leachate water or wheel wash effluent shall be treated in the effluent
treatment plant followed by RO to achieve zero liquid discharge.
Sewage Treatment Plant shall be provided to treat the wastewater generated from the
project. Treated water shall be reused within the project.
A certificate from the competent authority for discharging treated effluent/ untreated
effluents into the Public sewer/ disposal/drainage systems along with the final disposal
point should be obtained.

Waste management
No non-hazardous wastes, as defined under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016, shall be handled in the
premises.
The solid wastes shall be segregated. managed and disposed as per the norms of the Solid
Waste Management Rules, 2016.
Any wastes from construction and demolition activities related thereto shall be managed
so as to strictly conform to the Construction and Demolition Rules, 2016.
A certificate from the competent authority handling municipal solid wastes should be
obtained. indicating the existing civic capacities of handling and their adequacy to cater
to the M.S.W. generated from project.

Transportation

Project should ensure that the site is properly cordoned off from general movement and
no unauthorized person or goods permitted to enter the premises. Necessary security
provision should be made as a condition in the Authorisation under the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016 to prevent
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unwanted access.

. Traffic congestion near the entry and exit points from the roads adjoining the project site
shall be avoided. Parking should be fully internalized and no public space should be
utilized.

iii. A detailed traffic management and traffic decongestion plan shall be drawn up to ensure
that the current level of service of the roads within a 02 kms radius of the project is
maintained and improved upon after the implementation of the project. This plan should
be based on cumulative impact of all development and increased habitation being carried
out or proposed to be carried out by the project or other agencies in this 02 Kms radius of
the site in different scenarios of space and time and the traffic management plan shall be
duly validated and certified by the State Urban Development department and the P.W.D./
competent authority for road augmentation and shall also have their consent to the
implementation of components of the plan which involve the participation of these
departments.

VI.  Green belt

1. Green belt shall be developed in an area as provided in project details, with native tree
species in accordance with Forest Department. The greenbelt shall inter alia cover the
entire periphery of the project site.

ii.  Top soil shall be separately stored and used in the development of green belt.

VII.  Public hearing and Human health/safety issues

I Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

il.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care. créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

iii.  Occupational health surveillance of the workers shall be done on a regular basis.

VHL  Corporate Environment Responsibility

1. The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-IA.I1l dated 1 May 2018, as applicable, regarding Corporate
Environment Responsibility.
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The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have . proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly dpplOVLd by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of

which one shall be in the vernacular language within seven days and in addition this shall
also be displayed in the project proponent’s website permanently. (for projects involving
incineration)

The project proponent shall prominently advertise it at least in two local newspapers of
the District or State, of which one shall be in the vernacular language within seven days
indicating that the project has been accorded environment clearance and the details of
MoEFCC/SEIAA website where it is displayed (For projects involving only Landfill
without incineration)

The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies. Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.
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The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website
of the company.

The criteria pollutant levels namely; SPM, RSPM, SO2. NOx (ambient levels as well as
stack emissions) or critical sectoral parameters, indicated for the project shall be
monitored and displayed at a convenient location near the main gate of the company in
the public domain (incase of incineration involved).

The project proponent shall inform the Regional Office as well as the Ministry, the date
of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance. if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.
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The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other Court
of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,
2010.
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Standard EC Conditions for Project/Activity 8(a/b): Building and
Construction projects / Townships and Area Development projects

Statutory compliance:

The project proponent shall obtain all necessary clearance/ permission from all relevant
agencies including town planning authority before commencement of work. All the
construction shall be done in accordance with the local building byelaws.

The approval of the Competent Authority shall be obtained for structural safety of
bulldings due o carthquakes, adequacy of firefighting equipment etc as per National
Building Code including protection measures from lightening etc.

The project proponent shall obtain forest clearance under the provisions of Foresi
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

The project proponent shall obtain Consent to Establish / Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control
of Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission for drawl of ground water /
surface water required for the project from the competent authority.

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department. Civil Aviation Department shall be obtained.
as applicable, by project proponents from the respective competent authorities,

The provisions of the Solid Waste (Management) Rules, 2016, ¢-Waste (Management)
Rules, 2016. and the Plastics Waste (Management) Rules, 2016 shall be followed.

The project proponent shall follow the FECBC/ECBC-R prescribed by Bureau of Energy
Efficiency, Ministry of Power strictly,
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Air quality monitoring and preservation

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory
Implementation of Dust Mitigation Measures for Construction and Demolition Activities
for projects requiring Environmental Clearance shall be complied with.

A management plan shall be drawn up and implemented to contain the current
exceedance in ambient air quality at the site.

The project proponent shall install system to carryout Ambient Air Quality monitoring
for common/criterion parameters relevant to the main pollutants released (e.g. PMio and
PM; 5) covering upwind and downwind directions during the construction period.

Diesel power generating sets proposed as source o f backup power should be of enclosed
type and conform to rules made under the Environment (Protection) Act, 1986. The
height of stack of DG sets should be equal to the height needed for the combined capacity
of all proposed DG sets. Use of low sulphur diesel. The location of the DG sets may be
decided with in consultation with State Pollution Control Board.

Construction site shall be adequately barricaded before the construction begins. Dust,
smoke & other air pollution prevention measures shall be provided for the building as
well as the site. These measures shall include screens for the building under construction.
continuous dust/ wind breaking walls all around the site (at least 3 meter height).
Plastic/tarpaulin sheet covers shall be provided for vehicles bringing in sand. cement.
murram and other construction materials prone to causing dust pollution at the site as
well as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to
prevent dust pollution.

Wet jet shall be provided for grinding and stone cutting.

Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress
dust.

All construction and demolition debris shall be stored at the site (and not dumped on the
roads or open spaces outside) before they are properly disposed. All demolition and
construction waste shall be managed as per the provisions of the Construction and
Demolition Waste Rules 2016.

The diesel generator sets to be used during construction phase shall be low sulphur diesel
type and shall conform to Environmental (Protection) prescribed for air and noise
emission standards.
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The gaseous emissions from DG set shall be dispersed through adequate stack height as
per CPCB standards. Acoustic enclosure shall be provided to the DG sets to mitigate the
noise pollution. Low sulphur diesel shall be used. The location of the DG set and exhaust
pipe height shall be as per the provisions of the Central Pollution Control Board (CPCB)
norms.

For indoor air quality the ventilation provisions as per National Building Code of India.
Water quality monitoring and preservation

The natural drain system should be maintained for ensuring unrestricted flow of water,
No construction shall be allowed to obstruct the natural drainage through the site, on
wetland and water bodies. Check dams, bio-swales, landscape, and other sustainable
urban drainage systems (SUDS) are allowed for maintaining the drainage pattern and to
harvest rain water,

Buildings shall be designed to follow the natural topography as much as possible.
Minimum cutting and filling should be done.

Total fresh water use shall not exceed the proposed requirement as provided in the project
details.

The quantity of fresh water usage. water recycling and rainwater harvesting shall be
measured and recorded to monitor the water balance as projected by the project
proponent. The record shall be submitted to the Regional Office, MoEF&CC along with
six monthly Monitoring reports.

A certificate shall be obtained from the local body supplying water, specifying the total
annual water availability with the local authority. the quantity of water already
committed, the quantity of water allotted to the project under consideration and the
balance water available. This should be specilied separately for ground water and surface
waler sources, ensuring that there is no impact on other users.

At least 20% of the open spaces as required by the local building bye-laws shall be
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape etc.
would be considered as pervious surface.

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and
bathing etc and other for supply of recycled water for flushing, landscape irrigation, car
washing. thermal cooling, conditioning ete. shall be done.

Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low flow
faucets tap aerators etc) for water conservation shall be incorporated in the building plan.

3
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Separation of grey and black water should be done by the use of dual plumbing system.
In case of single stack system separate recirculation lines for flushing by giving dual
plumbing system be done.

Water demand during construction should be reduced by use of pre-mixed concrete,

curing agents and other best practices referred.

The local bye-law provisions on rain water harvesting should be followed. If local bye-
law provision is not available, adequate provision for storage and recharge should be
followed as per the Ministry of Urban Development Model Building Byelaws. 2016, Rain
water harvesting recharge pits/storage tanks shall be provided for ground water
recharging as per the CGWB norms.

A tain water harvesting plan needs to be designed where the recharge bores of minimum
one recharge bore per 5.000 square meters of built up arca and storage capacity of
minimum one day of total fresh water requirement shall be provided. In areas where
ground water recharge is not feasible, the rain water should be harvested and stored for
reuse. The ground water shall not be withdrawn without approval from the Competent
Authority.

All recharge should be limited to shallow aquifer.
No ground water shall be used during construction phase of the project.

Any ground water dewatering should be properly managed and shall conform to the
approvals and the guidelines of the CGWA in the matter. Formal approval shall be taken
from the CGWA for any ground water abstraction or dewatering.

The quantity of fresh water usage, water recycling and rainwater harvesling shall be
measured and recorded to monitor the water balance as projected by the project
proponent. The record shall be submitted to the Regional Ofhice. MokEF&CC along with
six monthly Monitoring reports.

Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP
shall be recycled/re-used for flushing, AC make up water and gardening. As proposed. no
treated water shall be disposed in to municipal drain.

No sewage or untreated effluent water would be discharged through storm water drains.

Onsite sewage treatment of capacity of treating 100% waste water to be installed. The
installation of the Sewage Treatment Plant (STP) shall be certitied by an independent
expert and a report in this regard shall be submitted to the Ministry betore the project is
commissioned for operation. Treated waste water shall be reused on site for landscape.
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Hushing, cooling tower, and other end-uses. Excess treated water shall be discharged as
per statutory norms notified by Ministry of Environment, Forest and Climate Change.
Natural treatment systems shall be promoted.

Periodical monitoring of water quality of treated sewage shall be conducted. Necessary
measures should be made to mitigate the odour problem from STP.

Sludge from the onsite sewage treatment. including septic tanks, shall be collected,
conveyed and disposed as per the Ministry of Urban Development, Central Public Health
and Environmental Engineering Organization (CPHEEO) Manual on Sewerage and
Sewage Treatment Systems, 2013,

Noise monitoring and prevention

Ambient noise levels shall conform to residential area’commercial area/industrial
arca/silence zone both during day and night as per Noise Pollution (Control and
Regulation) Rules, 2000. Incremental pollution loads on the ambient air and noise quality
shall be closely monitored during construction phase. Adequate measures shall be made
to reduce ambient air and noise level during construction phase, so as to conform 1o the
stipulated standards by CPCB / SPCB.

Noise level survey shall be carried as per the preseribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

Acoustic enclosures for DG sets, noise barriers for ground-run bays, car plugs for
operating personnel shall be implemented as mitigation measures for noise impact due to

ground sources.
Energy Conservation measures

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy
Efficiency shall be ensured. Buildings in the States which have notified their own ECBC,
shall comply with the State ECBC.

Outdoor and common area lighting shall be LLED.

Concept of passive solar design that minimize energy consumption in buildings by using
design elements. such as building orientation. landscaping. efficient building envelope,
appropriate fenestration, increased day lighting design and thermal mass etc. shall be
incorporated in the building design. Wall, window, and roof u-values shall be as per

ECBC specifications.
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Energy conservation measures like installation of CFLs/ LED for the lighting the area
outside the building should be integral part of the project design and should be in place
before project commissioning,

Solar, wind or other Renewable Energy shall be installed to meet electricity generation
equivalent to 1% of the demand load or as per the state level/ local building bve-laws
requirement, whichever is higher.

Solar power shall be used for lighting in the apartment to reduce the power load on grid.
Separate clectric meter shall be installed for solar power. Solar water heating shall be
provided to meet 20% of the hot water demand of the commercial and institutional
building or as per the requirement of the local building bye-laws. whichever is higher.
Residential buildings are also recommended to meet its hot water demand from solar
water heaters, as far as possible.

Waste Management

A certificate from the competent authority handling municipal solid wastes. indicating the
existing civic capacities of handling and their adequacy to cater to the M.S.W. generated
from project shall be obtained.

Disposal of muck during construction phase shall not create any adverse effect on the
neighboring communities and be disposed taking the necessary precautions for general
safety and health aspects of people, only in approved sites with the approval of competent
authority.

Separate wet and dry bins must be provided in each unit and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated into wet garbage and
inert materials.

Organic waste compost/ Vermiculture pit/ Organic Waste Converter within the premises
with a minimum capacity of 0.3 kg /person/day must be installed.

All non-biodegradable waste shall be handed over to authorized recyclers for which a
written tic up must be done with the authorized recyclers.

Any hazardous waste generated during construction phase. shall be disposed off as per
applicable rules and norms with necessary approvals of the State Pollution Control
Board.

Use of environment friendly materials in bricks, blocks and other construction materials,
shall be required for at least 20% of the construction material quantity. These include Fly
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Ash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed carth
blocks, and other environment {riendly materials.

Fly ash should be used as building material in the construction as per the provision of Fly
Ash Notification of September, 1999 and amended as on 27th August, 2003 and 25th
January. 2016. Ready mixed concrete must be used in building construction.

Any wastes from construction and demolition activities related thereto shall be managed
. ~ . .. " i
so as to strictly conform to the Construction and Demolition Rules, 2016.

Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as
per the prevailing guidelines/ rules of the regulatory authority to avoid mercury
contamination.

Green Cover

No tree can be felled/transplant unless exigencies demand. Where absolutely necessary.
tree felling shall be with prior permission from the concerned regulatory authority. Old
trees should be retained based on girth and age regulations as may be prescribed by the
Forest Department. Plantations (o be ensured species (cut) to species (planted).

A minimum of 1 tree for every 80 sqm of land should be planted and maintained. The
existing trees will be counted for this purpose. The landscape planning should include
plantation of native species. The species with heavy foliage. broad leaves and wide
canopy cover are desirable. Water intensive and/or invasive species should not be used
for landscaping.

Where the trees need to be cut with prior permission from the concerned local Authority.
compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that
is cut) shall be done and maintained. Plantations to be ensured species (cut) to species
(planted). Arca for green belt development shall be provided as per the details provided
in the project document.

Topsoil should be stripped to a depth of 20 cm from the arcas proposed for buildings.
roads, paved areas. and external services. It should be stockpiled appropriately in
designated areas and reapplied during plantation of the proposed vegetation on site.

Transport

A comprehensive mobility plan. as per MoUD best practices guidelines (URDPFI). shall
be prepared to include motorized, non-motorized. public, and private networks. Road
should be designed with due consideration for environment, and safety of users. The road
system can be designed with these basic criteria.
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a. Hierarchy of roads with proper segregation of vehicular and pedestrian traffic.
b. Traffic calming measures.

¢. Proper design of entry and exit points.

d. Parking norms as per local regulation.

Vehicles hired for bringing construction material to the site should be in good condition
and should have a pollution check certificate and should conform to applicable air and
noise emission standards be operated only during non-peak hours.

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure
that the current level of service of the roads within a 05 kms radius of the project is
maintained and improved upon after the implementation of the project. This plan should
be based on cumulative impact of all development and increased habitation being carried
out or proposed to be carried out by the project or other agencies in this 05 Kms radius of
the site in different scenarios of space and time and the traffic management plan shall be
duly validated and certified by the State Urban Development department and the P.W.D./
competent authority for road augmentation and shall also have their consent to the
implementation of components of the plan which involve the participation of these
departments.

Human health issues

All workers working at the construction site and involved in loading, unloading, carriage
of construction material and construction debris or working in any area with dust
pollution shall be provided with dust mask.

For indoor air quality the ventilation provisions as per | Jational Building Code of India.

Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking. mobile toilets. mobile
STP. safe drinking water, medical health care. créche cte. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis.

A First Aid Room shall be provided in the project both during construction and
operations of the project.
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Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-IA.111 dated 1st May 2018, as applicable, regarding Corporate
Environment Responsibility.

The company shall have a well laid down environmental policy duly approved by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions.  The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders, The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The vear wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Miscellaneous

The project proponent shall prominently advertise it at least in two local newspapers of’
the District or State, of which one shall be in the vernacular language within seven days
mdicating that the project has been accorded environment clearance and the details of
MoEFCC/SEIAA website where it is displayed.

The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies. Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date

of receipt.

T'he project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.
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The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment.
FForest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986. as amended subsequently and put on the website
of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date
of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in
the EIAJEMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carmed out without prior
approval of the Ministry of Environment, Forests and Climate Change (Mol F&CC).

Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act. 1986.

The Ministry may revoke or suspend the clearance. if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shail implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced. inter-alia under the provisions ol the Water
(Prevention & Control of Pollution) Act. 1974, the Air (Prevention & Control of
Pollution) Act. 1981, the Environment (Protection) Act. 1986. Hazardous and Other
Wastes (Management and Transboundary Movement) Rules. 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any other orders passed

10
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by the Hon'ble Supreme Court of India / High Courts and any other Court of Law relating
to the subject matter.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,
2010.

19
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Awnexute-R[3

File No.: IA3-3/56/2023-1A-IlI
Government of India
Ministry of Environment, Forests & Climate Change
(IA Division)

Indira Paryavaran Bhawan
Jor Bag Road, Aligan]
New Delhi - 110 003
Dated: 2" April, 2024

MEETING NOTICE

Sub.: ECBC norms for' Buildings vis-a-vis Glass Facade with reference to the EIA
Notification, 2006 as amended - reg.

Ref.: OA No. 2 of 2023 titled as Shri Jagan Kumar J. Vs. The Additional Chief Secretary
Government of Karnataka, Department of Forest, Ecology and Environmental Science
& Ors before the Hon'ble National Green Tribunal (NGT), Chennai.

Hon’ble Tribunal vide order dated 28.02.2024 (copy enclosed) in above referred case, the
MoEF&CC, SEIAA and CPCB in coordination to formulate the Rules regarding the use of glass
facades in Building Construction sector.

2. In this regard, a meeting has been scheduled in the Ministry of Environment Forest
and Climate Change (MoEF&CC) to discuss the existing norms/regulations regarding use of
Glass in the buildings and explore the possibilities/necessity for formulation of Rules, if any.

3. The details of meeting are as follows:

Date: 12" April, 2024.

Venue: MoEF&CC, Narmada Conference Hall, Jal Wing, Ground Floor, Indira
Paryavaran Bhawan, Jorbagh Road, New Delhi — 110 003.

Time:  11:00 A.M.

4. It is requested to kindly depute an officer, who is well versed with the subject, to attend
the aforesaid meeting. A line of confirmation (on my mobile Number or e-mail id.) in this regard

would be highly appreciated. A}'
s gt
U‘L-DLf‘.Z Lf

(Dr. Ashish Kumar)
Additional Director
Email: ashish.k@nic.in
Mobile: 95600 29496

To

1. Shri Kuldip Narayan (IAS), Chairman & Managing Director, HUDCO and JS (HFA),
Housing and Urban Development Corporation Limited HUDCO Bhawan, Core-7-A,
India Habitat Centre, Lodhi Road, New Delhi - 110 003.

2. Shri Abhay Bakre, Director General, Bureau of Energy Efficiency (BEE),
4" Floor, Sewa Bhawan, R. K. Puram, New Delhi — 110 066.

3. The Director General (DG), Bureau of Indian Standards (BIS), 9 Bahadur Shah Zafar
Marg, New Delhi-110 002.

Page 1 of 2




78

4. The Member Secretary, Central Pollution Control Board Parivesh Bhavan, CBD-c'um-
Office Complex, East Arjun Nagar, New Delhi - 110 032.

5. The Chief Planner, Town and Country Planning Organisation, Ministry of Housing and
Urban Affairs, Government of India, E block vikash Bhawan, i P Estate, New Delhi 110
002. '

6. The Member Secretary, State Environment Impact Assessment Authority (SEIAA), No.
706, 7th Floor, 4™ Gate, M.S. Building, Bengaluru - 560 001. Email
msseiaakarnataka@gmail.com. ' :

Copy to:
1. PPS to AS(TK)
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